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CENTRAL ADMINISTRATIVE TRIBUNAL 

fil.._0HABAD B ENGH ..l.._6 ll.AHABPD 

CIVIL MISC. OONTEMPT PETITION NO. 204 OF 20(•3 

Friday, this the 21st day of November, 2C03 

Hon 'ble r1aj. C:'en. K.K.Srivastava1 A.M. 
Hon 1b le N1£.!._ .K.Bpatnaqai:-_,_. J.M. 

L, Ivbhammad Aquil, 
aQed about 24 years, 
5/o Shr i !Vb in uddin, 
R/o Village- Hatwa, 
Post - Ahmadpur, 
Asr au Lf , District- Allahabad. 

2. Anis Ali, aged. about 27 years, 
S/o Late Shr i Kallu, R/o Village 
& Post- l'v1anauri, District - Allahabad. • •.. Applicants. 

(By Advocate : Shri R. Verma) 

1. Shri S.K.Sinha, Air Officer Commanding, 
24, Equipment Depot, N'ianauri, Allahabad • 

• • • • ~ .8? s ponde.n t • 

(By Advocate : ••••. ) 

• • 

This contempt petition has been filed for punishing 

the respondent for wilful dis-obedience of the order dated 

28.5.2003 passed in OA No.635/2001.• 

2. The respondent was d_irected to ccns tde r the cases 

of the applicants for appointrrent on the post of Anti Maleria 

Luscar for the year 2001 on preferential basis ,their having 

been selected in the earlier selection in the year 2000. 
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3. learned counsel for the applicant submitted that 

the applicants have already been selected in the year 2000. 

The applicants vvere again called on 17.5.2003 for selection. 
. I.-,"'- 

In fact, the seniority list.~ maintained in which th? 

nane s of those, who were selected, has been maintained and 

as per the order of this Tribunal tha persons on tha list 

have to_be considered on preferential b-as is against the 

new entrants. Ignoring the claim of the applicants the 

respondent has sele,cted new persons and has thus, committed 

contempt of this Tribunal•.1 

4. We have perused our order and we find that the 

respondent has taken action as he under-stood and interpreted 

our ord er , The cause of action to the applicants aro ss in 

the year 20.03 when the app lie ants were cal led for select ion • 

Therefore, the applicants may come up on the original side. 

5. No case ¢f contempt is made out. Contempt Petition 

is rejected in-limine. 

\\/V 
MEMBER (J) MEJvBBR (A) 


